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IN THE CENTRAL ADMINIS TRATIVE TRIBUNAL
~ CUTTACK BENCH3QU TTACK.

m AN, 695 oF 1994
Quttack, this %e ﬁﬁi day of September, 2000,

Bimal Prasad Mishra, eses Applicant,
-vts.-

BRaff selectirn Cohbissi-n
and ~thers, Ssee Respmdents.

FAR INSTRUCTIANS.

: 1Pk whether itbe referred t~ the reporters or nat? \{\0//

20 whether it be circulated tm all the Benches »f the
Central Adminitrative Tcitunal or natR ‘YU

(G. Wb k. %él%m b
MEMB ER(JUDICIAL o



CENTRAL ADMINISTRATIVE TRIBUNAL
QU TTACK BENCHsQU TTACK,

n. AN, 695 OF 1994,
Cuttack, tﬁfs the I§E‘ day of Sept., 2000,
O;RAMz”

THE HANOURABLE MR. SOMNATH SOM, VICE-CHAIRMAN
AND
THE HONOURABLE MR, G, NARASIMHAM,M B BER(JUDL,) .

BIMAL PRASAD MISHRA,

8/, Late suryamani Misbra,

village-Thadeswarpur, PrsHaladia,

via,Nischinta K~ili,pist.Quttack, aikia Applicant,

By legal practiti-ners M/s,Y.,Mn~hanty,F,C.Biswal,B,N.Mehanty,
adv-cates,

-VKS.-

0l, Staff selectien Conmissirn,
Gnvernment of India represdted threugh
Regi~nal pDirectnr(ER),
Eastern Reglrnal nffice,
S, Esplanade Rw West Calcuttadl,

02 Deputy Directnr,staff Selectien Commissien,
Goverment of India pepartment of Persennel
and Training, 5 psplanade Rw west Calcutte-l,

03, Under Secretary,Staff Selectirn Coumissien,
Gavernment of India, pepartment ~nf PeXsmnel
public Grievances and Pensirns,Bleck Nr.1l2,
Kendriya Karyalay Parisar,Lrdl Rnad,

New Delhi=3,

04, The Cemptr~ller and aAuditer General of
India,New Delhi,Indian Aaudit and Accrunts
Deptt-10 Bahadur shah zafar Marg,Indrapratha
Head Prst nffice,New Delhi=2,

see Respidents,

By legal practiti~ners Mr.U,B,Mnhapatra,Additimal Standing
CAansel (Central),

oo
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ORDER

” M ATH SOM, VICE-CHAIRMAN

In this oylginal Applicaticn, under sectien 19 »f the
Administrative Tribunals Act,1985, the applicant has prayed for
a directim to the Resprndents 1 tm 4 to withdrew Annexures.9
and 11 and declare that the applicant has been duly sel ected
for the post of sectimnfficer(mdit ) in the nffice ~f the
Cemptr~llef General of Indlia, Ny Delhi,Respendent Nn, 4,
2. Resprndents have filed caunter éppnsing the prayer ~f
the applicant,
3. We have heard My.U,B.,Mchapatra,learned Additi~nal
S tanding CAunsel (cgntul) appearing for the Resp-ndents and
have als~ peruseld the rec~rds,
4, The undisputed facts ~f this case can be briefly
stated,Applicant is an et-service man andhe applied t~ the
Staff Selection Commissim for the Pest of Section nfficer
(Awdit), The minimum qualificati~n f~r the prst was B,2.. frem
a zecmised University with 50% marks,Applicant teerk the
examinati~n and finally results were published at Annexure-7/A,
Applicant’s result was published under the heading previsi-nal.
Respendents have painted et thatalengwith his Eriginal Applicati.»nk
the applicant had nnt sent the marksheet of his degree examinati~n
and that is why his admissi~n tn the examinati~n and declaratien
nf result was d me pravisir-nally.;n verificatimnof his BA
mark sheed,it was fAund that he has get 448 marks at of 900,
in his graduati~n which falls shnct »f 50%. That is why in the
impuoned ~xder hi candidature and pr~visi nal result was cancelled,
Applicant has stated that he has gnt 49, B% of marks and this

acc ~pding to him sh-uld have been r-unded ~f to 50% and he sh~uld
have beer declared eligible te take the examinati mm,Resp-ndents



833
have'painted At that as 50% marks was indicated as the

Pminimum essential qualificatim,there is nn scepe for

relaxatimn,In case such a relaxation is made in case »f
the applicant several other Cases may Ceme up seeking the
game relief,we find fr-m that rec~rds that it was Clearly
indicated that the essential qualificati~n is graduatimn
with 50% marks,Applicant has nnt submitted his degree
marke sheet al agwith his applicati-n, That is why he was
pr-~visi ~nally admitted t~ the examinati-n and his result

was pr-~visi~nally published,As he has n~t gnt 50% he can

n~t claim that his marks sh~uld be r~unded »f and t-be
taken as 50%.We theref~re,hnld that this cntentin is withut

Se In the result, we hnld that the applicatien is with~t
any merit and the same is rejected.No crsts,
L ot \f@:v\m/'v\\(‘m.
(Go NARASIMHAM) SAMNA TH w W
M EMBER (JUDICIAL) vxcn-cmu:p&; (o ——
v e 4

KM/ oM,



